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CP No. 32/ALD/2018

None for the petitioners.

The present petitions/applications are received by the Registry
of this Tribunal through post and filed under sections 73(4),71(10) of the
Companies Act, 2013.

Sri R.P. Agarwal,~ Advocate appears on behalf of the
Respondent Company.

Therefore, the Registry as well as the petitioners are directed to
provide a copy of the application to the Respondent counsel.

Further a notice be issued to the petitioners/ applicants with
such direction either to remain present in person or through their counsel/
répresentative on next date of hearing in the Court. Failing which, the
Court may pass consequential order

Liberty is granted to the RESPG;]CIEI]I Company to file objection.

The matter to be listed on 27" February, 2018.
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